ACT No. X oF 1927.

[PASSED BY THE INDIAN LEGISLATURE]

(Received the assent of the Governor General on the 4th
- April, 1927)

An Act to amend certain enactments and to repeal certain
: other enactments.

HEREAS it is expedient that certain amexi@iments should

be made in the enactments specified in the First
Schedule;

ANp WHEREAS 1t is also expedient that certain enactments
specified in the Second Schedule which are spent or have
otherwise become unmnecessary, or have ceased to be in force
otherwise than by expressed specific repeal, should be expressly
and specifically repealed;

It is hereby enacted as follows:—

1. This Act may be called the Repealing and Amendmg Short title.
Act, 1927.

2. The enactments gpemﬁed in the First thedule are here- Aeméendment; gf
ceriain enac
by amended to the exter‘ft and in the manner mentioned in ments,

the fourth column thereof

8. The enactments specified in the Second Schedule are Roposl ot
hereby repealed to the extent mentioned in the fourth column ments.

thereof.

4. The repeal by this Act of any enactment shall not Ssvings.
affect any Aet or Regulation in which such enactment has
been applied, 1n001pmated or referred to;

and this Act shall not affect the validity, invalidity,
effect or consequences of anything already dome or suffered,
or any right, title, obligation or liability already acquired,
accxued or mcmlod ot any remedy or proceeding in respect
TSI ST S : thereof
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Repealing and Amending.  [Acr x

thereof, or any release or diséharge of or from any debt,
"penalty, obligation, liability, claim or demand or any indem-
nity already granted, or the proof of any past act or thing;

nor shall this Act affect any principle or rule of -
law, or established jurisdiction, form or course of plead-
ing, practice or procedure, or existing usage, custom, privi-
lege, restriction, exemption, office or appointment, notwith-
standing that the same respectively may have been in any
manner affirmed, recognised or derived by, in or from any'
enactment hereby repealed;

nor shall the repeal by this Act of any enactment revive
or restore any jurisdiction, office, custom, liability, right,
title, privilege, restriction, exemption, usage, practice, pro-
cedure or other matter or thing not now existing or in force.

.. THE FIRST SCHEDULE,
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Repealing and Amending.

THE FIRST SCHEDULE.

AMENDMENTS.

(8ee section 2.)

Year.

" Short title.

Amendiments.

1850

1860

X1

XLV

:The European Daerters

Act, 1856,

The Indian Penal Code

(1) In the title, after the word ** Soldlers *
the words “and Afrmen’ shall be
inserted, and after the word ‘‘ Land”
the words * and Air > shall be inserted.

(2) In the Preamble, after the word ** Land **
the words “ and Air“ shall be Inserted.

(3) In sections 1, 5 and 8, for the words

“or_suldler”, whetever they ocour, the
words *soldler or airman ** 'shall be
substituted.

(4) In section 7, for the words military
statifon” the words  * military "or air-
force station, as the case may be * ghall
be substituted.

(1) In_section 3, ior the words and
soldiers " the words ** soldiers or alrmen
shall be substituted.

(2) In section 21, 1n the elause beginning
with the word ** Second’’, for the words
“or Naval” the words ‘" 'Naval or Air"
shall be substituted.

(3) In the heading to Chapter VII, for the
words *and Navy® the words - ¢* Navy
and Air Force * shall -be substituted.

(4) In section 131—
(i) for the words * or sailor”, wher-
ever they occur, the words * sailor
or arman’’ shall be substituted ;

(i) for the words “or Navy” the
words “ Navy or Air Force’
shall be substituted;

(iii) m the E:vplanatwn, for the words
and “soldier’” the. words
o soldier’ and * airman ' "’
shall be substituted, and for
the words and ﬂgures ** Articles
of War for the better govern-
ment of Her Majesty’s: Army,
or to the Articles of War con-
tained in Act No. V of 1869”
the words * Army Act, the
Indian Army Act, 1911, or the
Air TWorce Act, as the casc may
be ”* shall be substibuted.

(5) In sections 132, 133, 134, 185, 136 138
and 505—

(i) for the words ‘“ or sailor”’, wherever
they occur, the words * sailor
or airman * shall be substntuted

(1) for the words * or Navy”, wherever
they occur, the words ** Navy
or Air Force” shall be substi-
tuted.

(6) In section 137 for the words or- Nva ”»
the words N’avy or Air Force”' ghall
be substituted. :

1860

3
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Year.

Short title.

. Amendments.’]

- 1860

“1872

1878

1877

‘1881

1882

1884

1890

‘1898

XLV

XTI

IV

v

IX

The Indian Penal Code—
contd.

" The.Indla:x_x_- Evidence Act,
- 1872, : ’ :

'The Indian Oaths Act, 1878

The Specific Rellef Act,
. 1877,

The Municipal Taxation
Act, 88

The Trausfer of Property
Act, 1

The Indian Explosives Act,
1884, -

The Indian Railways Act,
1890.

The Code of Criminal Pro-
cedure, 1898,

(7) In sectlon 139, for the words * any
Artloles of War for the Army or Navy
of the Queen, or for any part of such
sAriny or Navy* the words and figures
‘“the Army Act, the Indlan Army Act,
1911, the Na.val Disclpline Act oryithe
Alr Force Act” shall be substituted.

(8).In sectlon 140—
m aftl%r the word:* soldier”, :’wherever

oceurs, thé words saﬂor or
airman *” ghall be inserted; -

(ii) for the words’ *or Naval ** the
words *“ Nayal or Air* shall
be substituted.

(1) In section 1, after: the words~ “ Avmy
Act ** the words * or-the Alr Force Act "
shall be inserted. :

(2) In sub-section (3) of section 67, for the
words ‘““or Navy’ “the words: ‘‘ Navy
or Air Force' shall :be substituted.

In clause (b)) of section 4, after the word
‘“military ”* the words * or ai_r-force”
shall be inserted. - . A

In section 45, clause (f), the word “or’
shall be omltted and after the word
“ Bengal ' the words ** or on the Governor
of Burma in Council?* shall be added.

(1) In the Preamble, atter the word * mili-
tary » the words ‘¢ or alr-force shall
be ingerted.

(2) In clause (a) of section 3— ; .

(i) for_the words and figures :* Army
Discipline and Regulation Act,
1879, . or the Indian :Articles
of War” the words ¢ Army
Act, the Indian Army Act, 1911,
or the Air Force Act™ shall be
substituted ; :

“(il) after the word "mllita.ry > the
words ** or alr-force ghall be
lnserted ;

(3) In section 6, after the word * military **
thx?t zlvords ‘“or air-fm'ce » sha.ll be In-
serted. :

In clause (92 of sectlou 6, after the word
*“military >’ the words “ gir- force shall
be mserted

‘In clanse (o), of sectlon 14, atter the word

‘“ gailor ** ‘the word ** au‘man" phall be

Inserted.

(1) In sub-section (5) of section 59, after
the word *‘ sailor ' the word "alrmtm
shall be inserted. : i

(2) Tn section 79— | ;

(i) after the word ¥ goldier s in both

places where it ocours, the word
“airman > shall be inserted'

(i) after the word "mﬂltaty »”*  the
words “‘or air-force”’ shall be
inserted. .

(L In sub-section (1), clause suzthly of sec-
“tion 54, for the words '* Army or Navy "

the words ‘“ Army, Navy or Alr Force ” .7

shall be substituted.
. 1898
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Year.

——

1808

1899

1901

No. .

11

11

Short title. i Amendments.

The Code of Criminal Pro- \}4{ In the second J)roviso to section 188, for

cedure, 1898—contd. * the words and figures * the Foreign

: Jurisdiction and = Extradition  Act,

1879 the words and figures * the

Indlan Extradition Act, 1003 * shall
be substituted.

(8) in section 817

(:yfn sub-section (1), after the word
E ‘“ Army” the words *“‘or Air
Force " shall be inserted; and

@wﬂn sub-section (2), for the word

v *“ military”’, in both places where
it occurs, the word * official
shall be substituted.

(4) 1o clause (g) of section 320, after the
ford ‘A

rmg" the words *or Air
Force ** shall be inserted. :

(5) Tn sub-section (1) of section 548—

() A6r the words  Army' Act or”

“*""the words ** Army Act and the Air
f‘otrc&a Act and ** shall be substi-
uted 3

(li)sfor the words * military law* the
shall be substituted;

(lil) after the word and figures * scc-
3~ tion 41" the words and figures
- ““or under the Air Force Act,

section 41" shall be inserted;

(iv) for the words ** military station ”
He words ‘“ military or air-force
station, as the case ‘may be,”
shall be substituted. :

(6)An Schedule IT—

¥ (1) in the entries in column 2 against
sections 131, 133, 135, 136 and
188, for the words *‘ or sailor *
the words “salflor or airman,”
shali be substituted ;

(1) in the entry in column.2 against

\. f section 140, after the word
 goldier”, in both places where
it occurs, the words **sailor or
alrman ** 'shall be inserted.

The Indlan Stamp Act, 1899.] In Article No. 53 of Schedule I—:

(i) In clause (d), for the words * or
soldiers *> the words ‘“soldiers or
airmen *’ shall be substituted,
and for the words “ Her Majesty’s
Army or Her Majesty’s Indian
Army " the words " Hiks
Maiestg's military or air forces
shall be substituted;

(li) In clause (e), for the words * or
soldler”” the words ‘‘soldier or
airman”’ shall be substituted,
and for the words ** either of the
sajd Armmies” the words ‘“any
of the said forces ” shall be sub-
stituted ;

(ifi) in clause (f), for the words *“o
soldiers ”” the words = ““soldiers
or airmen '’ shall be substituted.

The Indian Tolls (Army) | (1) In the Title, after the word: ** Army '
Act, 1801, tl&% (}vords ‘“or Air Force’' shall be
. added. :

1901

: o

words *‘ military or air-force law ** .
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Year.

No.

Short title.

Amendments

1901

1908

I

The ‘Indian Tolls (Amy)
Act, 1901—contd.

The Code of Civil Procedure,
1908. )

(2) In the Preamble—

(i) in the first paragraph, after the word
““ soldicrs > the word * airmen’’
shali be :inserted, after the
words “ attached to the Army”
the words *‘ or to the Air-Force ™
shall be inserted, and after the
words and figures  ‘‘ section
143 of the Army Act’’ the
words and figures * or by section
143 of the Air Force Act’ shall
be Ingerted ;

(ii) In the third paragraph, after the
word ‘! Army *’, where it occurs
for the second time, the words
“or Alr Torce® shall be in-
serted ; .

(iit) in the fourth paragraph, after the
words and figures ‘‘sectlon 169
of the said Army Act” the
words and figures ‘* and by section
169 of the said Air Force -Act”
shall be inserted, and after the
words and figures ‘“ séction 1438
of the sald Army Act* the
words and figures ‘ and by section
143 of the said Alr Force Act”

shall be added. )

(3) In clause (b) of section 2, after the
word “includes” the words “ His
Majesty’s Regular Air Force as defined
by sectijon 190, clause (8), of the Air
Force Act and also” shall be inserted.

(4) In section 3—
&

(1) after the word ** milltary”, wher-
ever it occurs, the words * or
airforce * shall be inserted;

(li) in clause (a), for. the words ‘‘and
soldiers ** the words  ‘‘soldiers
and airmen’ shall be substi-
tuted, and after the words
‘““ Regular Forces* the words
“and all officers and soldiers
of * ghall be inserted ; .

(ili) in clause ([),’ after the word
““soldlers  'the word ‘' alrmen"

: and after the word  soldier’
the word “ airman” shall be
{ngerted.

(6) In sub-section (I) of sectlon 4, after the
word * military " the words “*or air-
force *” shall be inserted.

. (1) In Order V in the First Schedule—

() in'rule 27, for the words * or naval”’
the words “‘ naval or air* shall
be substituted ;

(i) in rule 28, after the word **soldler *’
the words “or alrman® shall
be insertod.

(2) In Order XXVIII in the First Hche-
daile— :
o i the headlng, after the words

“ Military Men” the worde
““or Airmen * shall be inserted ;

1908
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Short title.

Amendllients.

Year. No.
1908 v

19C8 1X
1912 v
1913 111
1924 Ir

1925 XXXI1X

The Code of .Civil Proce- |
dure, 1308—contd. .

The Indian Limitation Act,
1908. v

‘The Indian Lunacy Act,
1912. .

The Administrator General’s
Act, 1918,

The Cantonments Act, 1024

The Indian Succession Act,
19

(ii) in rule 1— .

(2) for the words ‘or soldier *’,
wherever they occur, the
worde ““soldier or alr-
man ** shall be substituted ;

(b) after the :word ** military *,
wherever it occurs, the
words “‘or afr-foree’’ shall
be Ingerted ;

(1ii) in rules 2 and 8‘, for the wards
“or a soldler” and for the
words “ or 'soldler”, wherever
they ocenr, the words * soldier
or afrman > shall be substituted.

In the First Schedule, Article 162—

After the words* by any of ** the words ** the
following Courts, namely," shall be in-,
serted, and for the words ** and Bombay or
the Chlef Court of Sind, or the Chlef
Court of the Punjab or the Chief Court of
Lower Burma > the words ** Bombay,
Lahore and Rangoon and the Chief Court

.of 8ind *’ shall be substituted,

(1) In section 12, after the words * Army
Act ” the words * or the Air Force Act **
shall be inserted, and after the word
‘“ military *’ the words ** or air-force ** shall
be inserted. -

>(2) In gub-sections (2) and (32 of section 32
after the word * military’’, wherever it

occurs, the words ** or afr-force ** shall be
inserted. :

(1) Inthe heading to sections 15, 16 and 17,
after the words * Ariny- Act ' the words
** or the Alr Force Act ”” shall be added.

(2) In section 17, after tte words ““ Army

Act ** the words “ or the Air Force Act **
shall be inserted. .

(1) In gub-gection (I) of section b1,
after the word ‘“ Command,” the words
““ the reference being made, save-in cases
where the Officer Commanding the
District Is himself the Officer Com-
manding-in-Chief, the Command, for the
purposes of this "Act,” shall be inserted.

(2) In sub-section (1) of sectlon 52, after
the word * District* the words or,
where the Officer Commanding the Dis’
trict is himself the Officer Commanding-
in-Chief, the Command, for the purposes
of this Act, of his own motion,” shall
be inserted.

(3) In sub-section (2) of section 287, for the
words ‘ when any application for the
registration of a document relating to
immoveable property within the canton-
ment 18 made, cause a copy thereof
t0 he forwarded * the words ““when any
document relating to Immoveable pro-
perty within the cantonment iz register-
ed, send Information of the registration **
ghall be substituted.

(1) In the Eaplanation to section 10, for
the words “or miltary* the words
‘“milltary or air-force > shall be sub-
stituted.

(2) In sections 63 and 65, after the- word
“* warfare ** the words *“or an alrman
30 ewmployed or engaged,” shall he in-
serted.

1926

7
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Year. No. Short tltle. Amendmenta,
1926 XXXIX | The Indian Succession Act, | (3) In clauses (e), (f) a.nd s 1) of sectlon 66,
1925——contd. . after the word er ” the word
‘‘airman *’ ghall be inserted .
(4) In sectlon 157, in the IXlusiration, for
the figures *“ B, 000 ** the figures * 500
shall be substituted.
1926 XXVII | The Transfer of Property In section 2, in the definition of the word
(Amendment) Act 1926 *attested”, after the word ‘‘ means’
the words / and shall be deemed always
to have meant” shall be inseried.
~ 1926 XL The Indian Succession {(Am-| In section 21, for the word and brackets
: endment) Act, 1926, - Amendment) the words and brackets
“(Second Amendment)’’ shall be snb-
atituted.
THE.SECOND SCHEDULE.
REPEALS. .
(See section 3.)
Year. No. Short title. Repeals,
Acts of the Governor General in Council or of the Indian Legislalure.
1898 v The Code of Criminal Pro- | (1) In sub-section (I) of section 64, at the
. " eedure, 1898. e'nd dof the clause seventhly, the word
“and *
(2) In sub-gsectlon () of section 269, the
words ‘‘ with the Jike sanction,”.
1908 XVi The Indlan Registration | Section 9.
Act, 1908,
1916 VII The Delhi Taws Aect, 1915 In Schedule II, the entry relating to the
Punjab Allenation of Land Act, 1500.
1926 IX The Insolvency (Amend- | In clause Sc) of section 11, the words and
ment) Act, 1926. figures **sub-sections (1), (2) and (3) of .
, Regulation by the Qovernor General tn Qouncil.
1900 L The Chittagong Hill Tracts | In column 5 of the Schedule in the entry
Regulation, 1900. golnst the Code of Grimlm:l Procedure,
8, the word *‘ diwans ’

] .
" MGIPC—~L—I-7--21-3-27-17,500.




